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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
CUTTACK BENCH
ORDER SHEET
Yy ianal .
qu o Application No.................. 1468 ........................ of 200j |
Applicant (s) Psa&d\r&i&umm ........ Dﬁ"‘ ...... Respondent (s)UO‘ ..................
Advocate for Applicant (s) M.|5. :T\&Daé ................. Advocate for Respondent(s)....W.‘.".:.Q:...-g... Rett.
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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL
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1, ORDER DATED 31-12-2003.

Learned Counsel fer

Applicant undertakes to remove

the
the

defects (pointed out by the Regl stry)

in course of the day.0n the face of

the sald undectakings,this O.A. be

registered and a nunber be given,




% : C\/

Eay

PSS )
J

NOTES OF THE REGISTRY

LoD
(\.;‘,Am.n. i SO e
Af——- (M;rj/@

ORDERS OF THE TRIBUNAL % ”

2, QRDER DATED 31=12-2003.

Applicent having faced a
punisiment, has filed an appeal on 26,.5.
2002.It is the case of the Applicant th&
no orders en the said asppeal having been
passed,within last ene and half years,he
has filed this Od. U/s.19 of the AsTe Act:,
1985,

In the aforesald g enises,
without walsting any time, this Dri_ginal
Applicatien is alsposed-of t&th directien
to the Appellate Autherity/Respendent No,2

to pass necessary orders on the appea‘" ‘
petition of the Appli cant és.avdl'able .l-w
unier Annexure-6 dated 26.5.02)within a
period of 60 days frem the date of receipt
ef a copy of this order andrcqmmunicate <
the result thereef ‘ta the Applicant,

Neo costs,

Send coples of this erder, alongwitj.h 1
coples of the Original Applicatien,teo the |
' |
Respondents and free coples of th.s @r’z
o Learnod commsiie
be algse handed over to the learned counsel &
for the applicant and Mr, RC Rath, Learned
Standing Counsel for the Rallwaysjen w hom

a copy of this OeA. has already been served,




